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| TEM No. 104 Court No. 8 SECTION 11
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Crl. Appeal No.685/2001
Sal i m Akhtar @ Mot a Appel lant  (s)
VERSUS
State of Uttar Pradesh Respondent (s)
(Wth appln. for bail)
Date : 21/08/ 2000 This Appeal was called on for hearing today.
CORAM :
HON BLE MR JUSTICE A P. M SRA
HON BLE MR JUSTI CE P. VENKATARAVA REDDI
For Petitioner (s) M. Atul Sharna, Adv.
M. Kul di p Si ngh, Adv.
M. Raj Kumar Pandey, Adv.
M. Ashwani Garg, Adv.
For Respondent (s) M. Pranmod Swarup, Adv.
Ms. Pareena Swarup, Adv.
M. Praveen Swarup, Adv.
UPON hearing counsel the Court made the follow ng
ORDER
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SP2
List this matter for final disposal after six weeks.
Learned counsel for the respondent seeks and granted tine for
obtaining instructions and also pl acing the addi ti onal
docunents on record.
. SP1
(Ganga Thakur) (V. P. Tyagi)
P.S.to Registrar Court Master



